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[8th J une, 1957]

An Act turther to amend the State Bank of Indla -
Act 1955 S

of India as follows:— -

Shost title.';,»'_}'?l ThlS Act may be called the State Bank of Indla (Amendment)
Act 1957 o :

Amendment 2. In sectlon 21 of the State Bank oi Ind1a Act 1955 (herelnafter
‘ gi section referred to as the principal Act), after sub-sectlon (2) the followmg
) si:b ssection shallb ted; elyrce ot i L s

:(2A) The chalrman ex. oﬁiczo shall’be ‘member of every
al Commlttee constltuted under ‘this

: sectlon

Amendment 3. To section 23 of the pr1nc1pa1 Act, the followmg prov1so shall
of section

23. " be added, namely:—
' " “Provided that nothing in clause (c)-shall apply to the chair-

N ABE 1t enacted by Parhament 1n the Eighth Year of the Repubhc_

23 of 1955,

" man in relation to his membershlp of a Local Board or of a Local

_ Committee.”
Amendment 4. In section 33 of the principal Act,—
g;’ ection _ (1) in clause (3),—

(a) after sub-clause (f), the following sub- clause shall
be inserted, namely:—

“(ff) - subject to such directions as may be issued by
the Central Board, book-debts or other assets of any

undertaking engaged in the financing of hire-purchase

transactions which' are hypothecated to the State Bank
as secumty for such advances, loans or credits;”"
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(b) in sub-clause (h), for the words, brackets and letters
“sub-clauses (f) dnd (g)”, the words, brackets and letters
“sub-clauses (f), (ﬂ) and (g) ” shall be substlwted

(2) -after ‘clatise” (x),

namely:—

“(xa) the acting as agent for the Central Government
or any State Government or any corporation in implement-
ing any scheme for financing the construction of dwelling
houses, and in advancing or lending of money from out of
the funds placed at its disposal as such agent by the Govern-
ment or corporation to any person upon such security (in-

T follo\mng ‘elause ‘shall ‘be inse "ed

cluding the security of any immovable ‘property) and on . .
such terms and conditions and for such:periods as:'may, not- - -

~w1thstandmg anything contained in this. Act, be approved,

by the Government or corporation by which such funds have ;" .

been placed;”

(3) after clause (ch) the followmg clauses shall be insert-

ed namely:— 0 . 07 o S A I

“(xiza) in consultation with the Reserve Bank and suk-<° - 7

ject to the directions of the Central Board, the subscribing to,
buying, acqulrmg, holding or selling of any - shares or

debentures “of : any -such financial - institution: <as : may * be

notified by the Central Government in this behalf;

“(xixb) the. advancing or lendmg of money to persons
engaged in such industries or classes of industries as may

be specified by ‘the ‘Genfral ‘Board by “diréctions " tssued n’ "

this' behalf for any period in excess. of .six months but not - :is-
exceeding seven years, and subject . .thereto and to such.. - ..

directions as may be, 1ssued by the .Central Board, su‘ch_;

advance or loan may be made on such terms and conditions =

and upon such security (1nc1uding ‘the securlty of any im-

‘movable property) -as the State Bahk may deem fit;

" (xize) the advancing or lending of ‘fioney to any co- - %

operative hoiising ‘society, ‘all the membets of which: are. = -

officers or employees .of the State Bank; and subjeet-to ;such
directions as may be issued by the Central Board, such

advance or loan may be made for such periods in excess of

six months, on such terms and conditions and upon such

security (including the security of any immovable property) ‘

as the State Bank may deem fit;”.

5. In sub-section (1) of section 42 of the prmclpal Act, . for the: Amendment
word “February”, the word “March” shall be substituted.

of section 42,




